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my doubt? I want a ruling on this. 
For the last 20 days it has been 
pending in your Secretariat and up 
till now 1 do not know where I 
stand.

MR. SPEAKER; The position was 
conveyed to you.

SHKI P. K. DEO: I want a ruling 
on that.

12.05 hts.

RE: QUESTIONS OF PRIVILEGE

MR. SPEAKER:  I have received
certain privilege motions from Shri 
Unnikrishnan, Shri N. C. Parashar, 
Shri Vasant Sathe,  Shrimati  Maya 
Iiay, Shri R. S. Pandey and Shri Dar- 
hara Singh against Shri Vaipayee for 
his reported  statement  that Parlia­
ment is reduced to a rubber ŝamp,
I will take some time to consider 
it. 1. have not seen the lull report.

Then, Shri C. M. Stephen and Shri 
D. C. Goswami....

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior):  May I request you that
he issue te referred to the Privileges 
Committee directly?

MR. SPEAKER:  I have yet to
lecide, whether to hold it in order

SHRI JYOTIRMOY BOSU  (Dia- 
nond Harbour): Sir, you are taking
•ecourse to a method which is not 
luite proper....

MR. SPEAKER:  Please sit down.

SHRI IYOTIRMOY BOSU:  You
lave to go by the Rules of Proce­
dure. Yesterday, Shri I*. N. Mishra 
fluttered a few words. We did not 
tear anything. We are not satisfl- 
irt

MR. SPAKER:  I had allowed him
to lay it on the Table of the House.

SHRI JYOTIRMOY BOSU:  That
privilege motion has not been dispos­
ed of.

MR SPEAKER:  Then, Shri C. M.
Stephen  and Shri D. C. Goswami 
have given a privilege motion against 
Shri Madhu Limaye for tearing  a 
statement of Shri L. N. Mishra.

SHRI ATAL BIHARI VAJPAYEE: 
Are you taking up both the privilege
motions?

MR. SPEAKER:  I have not yet
taken up any of them. I have just 
mentioned it. I have not given con­
sent to any of them yet. I said, they 
are duly received by me and I will 
consider them.

There is another privilege motion 
given by Shri Samar Guha against 
Shri Girish Mathur of “New Wave’* 
weekly.

I will consider them.
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Which has been rightly emphasized 
by Shri Vajpayee, is whether any 
other proceeding could take place 
when an hon. Member was standing 
on a point of order. Although the 
Chair was tasking towards me—I 
have no complaint against the Chair 
not looking towards me; the Chair 
did take notice of me—, yet, the 
Chair avoided my point of order ami 
with the implicit consent of the 
Chair, it seems, the hon. Minister 01 
Railways read out his full statement. 
The point of order for you to consider 
is whether, when any hon. Member 
wants to make a point of order, he 
can be so unceremoniously dismissed 
and whether any other Member can 
get a preferential treatment over the 
preceding Member who had been 
rising on a point of order.

Then, Mr. Speaker, another thing 
for you fo' consider is this. Only three 
ot four days beck, an hon. Member 
of this House was very severely 
castigated. He was castigated in the 
filtnitrt language possible by the 
members of the other side and you 
wcr> pleased to say within our hear­
ing that all these things were ex­
punged and yet, we found that thev 
were not expunged. I ask you, Mr 
Speaker, if this sort of castigation can 
go on refcord. All this filthy language 
has gone into tihe proceedings and 
the ,M] India Radio also broadcast it. 
Do we allow this kind of thing to ga 
on? If this is the game which the 
hon. members o* the other side want 
tp olav, let me make it absolutely 
clear thrt we can play that garuc 
better. I am informed that there 
is already a rroticn of breach of prt- 
vilcj;n against the All India Radio o“> 
ioat point whi-h >ou have not been 
able t0 consider.

Would you kindly enlighten us ori 
all these points?

SEVERAL HON. MEMBERS rose.

PROF. MADHU DANDAVATE: 
i have been on a point of order since 
12.35 p,m. yesterday.

SHRI ATAL BIHARI VAJPAYEE:
It was reported by the All India 
Radio and a notice of breach of 
privuege against All India Radio 
has been given. But you did not refer 
to that motion before taking up the 
motion of the Congress Members 
against me. Please do not discri­
minate.

SHRI K. P. UNNIKRISHNAN 
(Badagara): Mr. Speaker, Sir, please 
look to the side also.

SEVERAL HON. MEMBERS rose.

MR. SPEAKER: I am coming to
all of you.

SHRI JYOTIRMOY BOSU: My
humble submission is that during my 
tenure in this House, particularly, 
when >ou have been the Speaker—1 
mean, when you are the Speaker, 
whenever a privilege motion is given 
against anybody, the matter is re­
ferred to the person concerned for a 
reply from that person, although I 
remember in my case twice an ex­
ception was made and it was printed 
immediately and when it came up, 
the ruling party came on bended 
knees and retreated like a jackal. L 
remember this thing.

But the question here is: when
Mr. K. P. Unnikrishnan or, lor that 
matter, anybody from that side", has 
given a privilege motion against 
Shri Madhu Limaye, if there is fo be 
a certain amount of fairness and uni­
formity in the standard to be set, 
you should have sent that motion to 
Shri Madhu Limaye and given him 
reasonable time to explain what he 
had to say in the context of the 
motion that has been tabled.

I also hear that Shri Shyamnandui 
Mishra brought out before the House 
that a privilege motion is already 
pending before you about which, to 
my information, you had made ho  
mention at all and you have super­
seded that and put it in the list o f
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[Shri Jyotirmoy Bosu] 

priorities at the bottom and chosen 
a privilege motion which seeks  to 
serve the interests of the Congress
Party_(Interruptions) This is most
regrettable and I cannot still imagine.

The second thmg is about the char­
ges against Shri L. N. Mishra. In the 
privilege motion that was tabled by 
four of us, we were very clear and 
categorical. I also wrote  a  letter 
that the ruling of the Speaker was 
historic on your part and you being 
the Chairman of the parliamentary 
Union, your ruling has travelled  to 
the member countries...

MR. SPEAKER:  God help us.

SHRI JYOTIRMOY  BOSU:  The
question is:  what Shri L. N. Mishra
has said—I have seen in the Debates 
circulated—does not  cover even  a 
fraction of the allegations that were 
made here on the basis of documen­
tary evidence taken from the  CB1 
chargesheet; nothing has been cover­
ed and nothing has been met. So, 
under the rules, the matter is not at 
all closed. We will have a fresh de­
bate on the same and you have to sit 
in judgment impartially whether he 
has been able to reply to the pokits 
that 1 have raised on the basis of the 
•CBI charge-sheet and  other  docu­

ments. ..

MR.  SPEAKER:  That is not*  a
point of order.  You are making  a 
regular speech. **

SHRI JYOTIRMOY BOSU.. because 
now I am in possession of documents 
which I shall lay on the Table of the 
House whenever I feel it necessary, 
to show that Shri L. N. Mishra is the 
master-mind and the Prime Minister 
herself is involved. That is why the 
whole thing is sought to be suppressed 
like this... (Interruptions)

SHRI  K.  P.  UNNIKRISHNAN: 
’Sir, I am thankful to you for convey­
ing to the House....

MR. SPEAKER:  1 have yet  not
given my consent. I said that if 1 
find some prima jade case,  I will 
come. I only mentioned that  these 
have been received.

SHRI K. P. UNNIKRISHNAN:  I
am thankful to you for conveying to 
the House that you are  considering 
my privilege  motion  against  Shri 
Atal Bihari Vajpayee. I do not wa»t 
to say anything further cti it right 
now. But I am more thankful  to 
Prof. Shyam Babu for conveying to 
the House and referring to the activi­
ties of a particular Member. Shri R. 
N. Goenka from Vidisha constituency 
in Madhya Pradesh, to which  a re­
ference has been made. I have  a 
grievance against you.  Sir I  have 
b̂cn repeatedly writing to you since 
December 4, everyday. I wanted you 
to allow me and give me a chawce 
under Rule v77 v77 to raise a vital matter, 
the Patriot a daily of New Delhi m 
its December 4 issue had published a 
news item that “Shri R. N. Goenka 
and 4 others are to be tried for for­
gery”, charges for which Tulmohan 
Ram has been hauled  up in  this 
House, I wanted, you Sir, to identify 
whether this is the same person who 
is known as Mr R. N. Goenka mem­
ber from Vidisha  constituency.  1 
wanted you to direct the iHome Minis­
ter to tell us whether this is a fact. 
If so. that is a serious matter. I am 
sure all of you who shamelessly day 
in and day out shout  here  against 
Tulmohan Ram.. .(Interruption) You 
should find out the facts of the whole 
episode.
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SHRI K. P. UNNIKKRISHNAN: I 
wai* * e$wMte*t*on Sit, whether you 
hav« received my letters about Shri 
Goenka.  Will you kindly direct the 
<3#vemm<ent to make a statement? If 
lie fc identified as an M.p. I would 
like to know, the House would like to 
know whether he has been hauled 
up or nqt. I call them shameless as 
none of them after seeing this news 
had the courage to own it.

MR SPEAKER:  Are you talking,
about the Privilege Motion?

SHRI K. P. UNNIKRISHNAN: You 
owe it to the House, to every Mem­
ber of the House, wheti they say a 
Member is hauled up for such char­
ges.

SHRI SEZHIYAN iKumbakonam): 
He said, shamelessly.

MR. SPEAKER: 1 will see how it 
takes meaning in the context

SHRI K. P. UNNIKRISHNAN:  I
am sure the entire House agrees with 
me  Please clarify whether you have 
received that letter.

MR. SPEAKER:  Mr. Limaye, you
want to speak on what’ I have not 
given my consent.

SHRI K. P. UNNIKRISHNAN:  I
want to bring this privilege motion 
against Mr. Vajpayee.  He has raised 
the question of All India Radio. This 
is a very serious matter.

MR. SPEAKER.  Vajpayee has no 
objection,

SHRI S. M. BANKJRJEE (Kanpur):
1 rise on a point of order.

MR, SPEAKER:  I have  allowed
Shri Madhu Limaye.
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neither did I ask him to refer to any­
thing about admissibility.

SHRI  MADHU  LIMAYE;  You 
allowed it; it is on record.

MR. SPEAKER:  I did not allow
anything.
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SHRI C. M. STEPHEN (Muvattu- 
puzha). He is coming to the  same 
question regarding tearing of paper.
I have given a notice in this regard.
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MR. SPEAKKER: Are you speak­
ing about the subject-matter of the 
motion?

SHRI C M. STEPHEN: The sub­
ject-matter refers to the  privilege 
motion that is before  us. I  have 
given my notice already and,  you 
must hear me first before you hear 
him. 4f

MR. SPEAKER-  I shall take  it 
up separately and not when a point

of order is raised. ?ft̂ T
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Shri L. N, Mishra was allowed to
lay his statement on the Table.  It 
is not part of the proceedings.
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MR. SPEAKER: Whatever it may 
bo, you have no business to take the 
paper from the Table and tear it off.

SHRI  DINESH  CHANDRA GO­
SWAMI (Gauhati): His tearing  off 
the paper is the subject-matter  of 
privilege.  (Interruptions)

MR. SPEAKER:  All of you will
Please sil down.  I am  not able to 
hear all of you.

«nj fawft : t *%fe?T ***TK ( 1)
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These proceeding are irregular and 
illegal and do not form part of the 
official  report of the proceedings. 

They may be expunged SJrC '̂TK ̂ 2

mix m %* 5frr far  «ft t̂ o 

fi7«r vt mv  i

PROF.  MADHU  DANDAVATE:
Kindly listen to my point of order. 
(Interruptions)  Yesterday  at  12-35 
p.m  I rose on a  point of order. 
Please permit me to raise the point 
of order today. If you say that you 
are not permitting me, I shall resume 
my seat.

SHRI  BIIOGENDRA JHA  (Jai- 
nagar)- Sir, I want to know what has 
happened to my notice of breach of 
privilege of the House against Shri 
Goenka which is pending for the last 
so many day. (Interruptions)

PROF. MADHU DANDAVATE: Sir, 
I want to make a submission m con­
nection with the point of order be- 
feie >ou give your ruling.

It is a strange coincidence that I 
rose to a point of order at 12.$5 yes­
terday and I am permitted to rise to 
a point of order at 12.35 today. Yester­
day I rise on a point of order and I am 
repeating it today, It Is regarding 
the order of busing in *be BbttNC '

> S  ‘
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[Prof. Madhu Dandavate]

My point of order is this. After 
Shri Morarji Desai made a statement 
in the House yesterday, * he fought 
clarification from the Prime Minister 
whether the reports, to which she had 
made a reference in her written state­
ment, would be available merely for 
perusal or whether they  would  be 
available for further action by the 
members  of  the  Opposition  and 
whether there would be no bar to 
any further probe at all. I insisted 
that this particular point of order re­
garding the procedural matter should 
be disposed of ...

MR. SPEAKER: This is no point of 
order.

PROP. MADHU DANDAVATE: I 
read in the papers your remark that 
you were not able to listen to the point 
of order. I checked the Lok  Sabha 
proceedings and I saw all the news­
papers. My point of order was re­
corded on three pages by the reporters 
in this House; it was also recorded 
by the members of the press sitting 
farther away from the Chair on which 
you are sitting.

MR SPEAKER: This is not a point 
of order.

PROF.  MADHU  DANDAVATE- 
About hearing the point of order, it 
seems that you alone in this House 
were not able to hear it. Therefore, 
for your information ...

MR. SPEAKER:  I said the Prime
Minister had nothing to add to her 
statement.

PROF.  MADHU  DANDAVATE: 
So today I am seeking your ruling 
that since we were raising a point 
of order and we were not allowed 
to raise it, no ruling was given at 
that time  yesterday, and  all the 
item* that were taken up thereafter 
were illegal and in violation of the 
Wlas etf  procedure o( the  Boost. 
OTl—rtari, they should be  eensi~ 
deved «s  and Shri J* H.
Mishra Aould be asked to make Ms

statement again and tfe* other mem­
bers of the House who rose on the 
privilege issue must be permitted to 
make their submissions on the pri­
vilege issue.

SHRI  P.  G.  MAVALANKAR: 
(Ahmedabad):  On a point of order.

MR. SPEAKER:  There is a limit.
This is the third  time.  Kindly sit 
down.  I will listen to you later.

Yesterday the proceedings started 
by the statement of the Prime Min­
ister  followed  by Shri  Morarji 
Desai's.  Then  some clarification— 
it was  not a point of  order—was 
sought the  Prime  Minister.  She 
said she had nothing to add, she go­
ing to the Rajya Sabha and all that. 
This was followed by noise. Then l 
tried to go ahead with the agenda.

SOME HON MEMBERS Whv7

MR. SPEAKER:  Why? It is my
duty to do it.

PROF.  MADHU  DANDAVATE: 
When a point of order is raised, the 
House cannot proceed.

MR. SPEAKER:  It is my duty to
do it.  Then I called  Shri L.  N. 
Mishra.  When he  was  called, he 
started reading. Then I said, if there 
is noise you can lay it on the Table. 
It was a paper  to be laid  on the 
Table.  No  speech is  made. It is 
just to be laid on the Table.  ,

So far as  the other  part is con­
cerned, I think none could hear what 
was going on. Even my placing the 
Bill, the clauses and all that could 
not be heard. Then I said I am not 
able to hear the speeches. It was all 
right if it was not followed by 
speeches. Rut in the ease of the Bill, 
where this was not audible, we will 
have to go through it again because 
it was neither reported nor could be 
heard.

•ft 9m t rn
rfr  {tar i
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ME. SPEAKER: 1 will m which
part was not reported by the press.

Now as regards the ooint of order 
concerning Shri  Mishra, I think we 
should try to  make it  up. 1 quite 
agree with Shri Vajpayee in this res­
pect.  He will kindly believe that I 
did not hear anything  and because 
of not hearing, I said, ‘It is all right. 
You lay it on the Table’. But I did 
commit myself to Shri Vajpayee. 
You gave it.  It was not with  me 
at the table at that time. Somehow 
it happened; I do  not know. The 
noise was going on. I will  permit 
you to express yourself on your point 
of order or whatever you have given 
to me. 4

About the other points of order re­
garding this, I would have no objec­
tion if the members concerned want 
to raise it. But in the case of Shri 
Vajpayee it was expressly said.  He 
can raise it. In the case of others...

SHRI SHYAMNANDAN MISHRA: 
What about my point of order?

MR. SPEAKER: You can also raise 
your point of order; those who had 
raised, they could raise it. It was an 
extraordinary  situation  yesterday. 
I cannot say that some people were 
heard and some  people  were not 
heard; it is physically impossible.  It 
is all right if the matter relates to 
papers being laid.  If he  makes a 
speech it is impossible to hear, either 
for me or for the Reporters. I really 
wonder.  In such circumstances it is 
very  difficult.  When Shri  Mishra 
was saying  something, I tried  my 
best and I could not hear and then I 
asked the Secretary-General what he 
was saying and then he came to me 
and told me that he wanted to raise 
a point of order.  I asked  him to 
inform him that it could be  done. 
The Chair cannot function when there 
is so n*’ich noise; the Reporters can­
not function when there is so much 
noise.

SHKt SHYAMNANDAN MISHRA: 
‘Will youtii* nolle* of thfc statement

read by him when we were not able 
to hear it?

MR. SPEAKER: It was laid on the 
Table.

SHRI SHYAMNANDAN MISHRA: 
It should be circulated to us.

MR.  SPEAKER:  It was laid on
the Table; it can be circulated.

I shall see all those things which 
are pending.

(Interruptions)

MR SPEAKER:  I will see every­
thing. In Britain there is hardly one 
privilege motion in a year but here 
we have every  day 8, 9 or 10.  It 
should not be taken up lightly; I have 
to look into this. Now let us take up 
next business ... (Interruptions).

Shri Mavalankar.

SHRI P. G. MAVALANKAR:  My
point of order is two-fold. You were 
pleased to tell the House today that 
you had received certain notices of 
motions for  privilege  against Shri 
Vajpayee and Shri Madhu  Litnaye. 
My point of order is this.  When 
certain other motions of  privilege 
about which notice was already given 
to you and  about which  reference 
was made, are pending, without dis­
posing them of earlier, how can you 
refer to these two  motions in  this 
House?

MR SPEAKER;  Why do you not 
hear what I said?  When they came 
in large numbers, I just said: I have 
taken due notice of them and they 
will come in course of time.

SHRI MADHU LIMA YE: You said 
nothing about the All India Radio.

SHRI P. G. MAVALANKAR: We 
write to you letters including notices: 
you do not read  them out on the 
floor of the  House Why did  you 
read out these notices when previous 
notices on Hie setae subject of pri­
vilege are pending?....
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MR. SPEAKER:  1 had  explained
the position.

.SHRI P. G. MAVALANKAR:  Be­
fore completing my sentence, you are 
giving your  answer.  Without dis­
posing of the earlier  privilege mo­
tions, how  is it that  you chose to 
make a reference to these motions on 
the floor of the House?

MR.  SPEAKER:  In the  earlier
cases also, it was made.

SHRI  P.  G.  MAVALANKAR: 
Then, I rise on a point of order about 
the Lok Sabha Bulletin Part I about 
yesterday’s proceedings. Upto  item 
3, it is all right—Starred Questions, 
Unstarred Questions, Statement about 
import licence case.  But from item
4 onwards, nothing happened but it 
has all appeared in the bulletin as 
record of the proceedings, when those 
proceedings did not take place at all. 
If you look at page 2 of the bulletin, 
item 7 is about  Supplementary De­
mands for Grants (Gujarat) 1974-75. 
In the noise, I could not hear but by 
imagination and  intuition I inferred 
that Gujarat was coming and at that 
point of time I rose  on a point of 
order... Gujarat is under President’s 
rule and if we,  Members of Parlia­
ment from Gujarat are not allowed 
to raise a point of order, what is the 
remedy?

MR. SPEAKER:  It was just a
presentation of  the  Supplementary 
Demands.

There was no debate on it.

SHRI P. G. MAVALANKAR:  But
I wanted to raise a point of order. 
There is no  Assembly in  Gujarat. 
This is the only forum.

MR. SPEAKER: When it comes up 
before the House, you can certainly 
raise that point of order. I will allow 
you at that time.

DR.  HENRY AUSTIN  (Ernaku- 
lam):  In view of the fact that so
much of legislative business of great 
importance  to the  people of  this

country are being held up, the Spea­
ker in his wisdom should fix up some 
time every day when  Government 
business can be  transacted without 
these endless points of  orders. We 
have got to have some time so that 
we may  carrying on  Government 
business____(Interruptions).

MR SPEAKER:  Now.  papers to
be laid on the Table.

12 51 hrs.

PAPERS LAID ON THE TABLE 

Sugar  (Price Determination fob 

1974-75 Production) Order. 1974

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  SHAH- 
NAWAZ KHAN):  I beg to lay on
the Table a copy of the Sugar (Price 
Determination  for 1974-75  Produc­
tion) Order. 1974. (Hindi and English 
versions)  published in  Notification 
No. G.S.R. 670 (E) in Gazette of India 
dated the 28th November, 1974, under 
sub-section (6) of section 3 of the 
Essential  Commodities  Act.  1955. 
fPlaced in Library. See No. LT- 
6709/74].

Railways  Red  Tariff  (Seventh and 

Eighth Amendment) Rules, 1974

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI MOHD. SHAFI QURESHD- 
I beg to lay on the Table a copy each 
of the following Notifications (Hindi 
,and English versions)  issued under 
section 47 of  the Indian  Railways 
Act, 1890: —

fi) The Railways Red  Tariff
(Eighth  Amendment) Rules, 
1974 published in Notification 
No G.S.R. 1253 in Gazette of 
India dated the 23rd Novem­
ber, 1974.

(ii) The Railways Red  Tariff
(Seventh Amendment) Rules, 
1974, published in Notifica­
tion No. G.S.R. 1253 in Ga­
zette of India dated the 23id 
November, 1974.  [Ptoced 
Library, See Ne. LT-8710/7<


